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appointment of Members
MR. CHAIRMAN: The question is :

“That this House concurs in the re-
commendation of the Lok Sabha that
the Rajya Sabha do appoint six mem-
bers to the Joint Committee of the
Houses on the Patents Bill, 1965, in the
vacancies caused by the retirement of
Shri Arjun Arora, Shri T. Chengalvaro-
yan, Shri R. S Doogar, Shri Shyam Nan-
dan Mishra, Shrn M R, Shervani and
Shri Rajendra Pratap Sinha from the
membership of the Rajya Sabha on the
2nd April, 1966 and resolves that the
following members of the Rajya Sabha
be appointed to the said Joint Com-
mittee, namely :

. Shri Arjun Arora.

Shri T. Chengalvaroyan.

Shri R. S. Doogar.

Shri Shyam Nandan Mishra.
Shri M. R, Shervani.

. Shri Rajendra Pratap Sinha.”

AMALP.

The motion was adopted.

MOTION RE APPOINTMENT OF
MEMBERS TO THE JOINT COM-
MITTEE OF THE HOUSES ON THE
DELHI ADMINISTRATION BILL, 1965

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
JAISUKHLAL HATHI): Sir, ¥ move:

“That this House concurs in the re-
commendation of the Lok Sabha that the
Rajya Sabha do appoint two members
to the Joint Committee of the Houses
on the Delhi Admistration Bill, 1965
in the vacancies caused by the retire-
ment of Shri L. N. Mishra and Kumari
Shanta Vasisht from the Membership of
the Rajya Sabha on the 2nd April, 1966
and resolves that the following mem-
bers of the Rajya Sabha be appointed
to the said Joint Committee, namely :

1. Shri L. N. Mishra.
2. Kumari Shanta Vasisht,
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MR. CHAIRMAN : I have not yet put
the motion before the House.
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SHRI P, N. SAPRU (Uttar Pradesh):

On a point of order. I want your ruling
on this question whether it is open to Mr.

Raj Narain to refer to . . .
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SHRI P. N. SAPRU: 1 know how to

deal with him. I want to know whether

it is open to Mr. Rajnarain to refer to
two Members of this House as Ul Jaglool.
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SHRI M. P. BHARGAVA (Uttar
Pradesh) : Mr Chairman, on a point of

order. No names can be proposed
here .

MR. CHAIRMAN: I know.

SHRI M. P. BHARGAVA: . . . 1
want to raise the point of order that un-
less the consent of Mr, Vajpayee and Mr.
Ganga Sharan Sinha has been taken, I
will request you to rule out the names
proposed by Mr. Rajnarain.

MR. CHAIRMAN: If you let me do
that. I am afraid the names cannot be
proposed because you have not sent me
any amendment.

The question is:

“That this House concurs in the re-
commendation of the Lok Sabha that
the Rajya Sabha do appoint two mem-
bers to the Joint Commuttee of the Houses
on the Delhi Administration Bill, 1965
in the vacancies caused by the retirement
of Shri L. N. Mishra and Kumari Shanta
Vasisht from the membership of the
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Rajya Sabha on the 2nd April, 1966
and resolves that the following members
of the Rajya Sabha be appointed to
the said Joint Committee, namely ;

1. Shri L, N. Mishra
2. Kuinari Shanta Vasisht.”

The motion was adopted.

MOTION RE APPOINTMENT OF

MEMBERS TO THE JOINT COM-

MITTEE OF THE HOUSES ON THE
JUDGES (INQUIRY) BILL, 1964

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI JAISUKHLAL HATHI) : Sir, 1
beg to move :

“That this House concurs in the re-
commendation of the Lok Sabha that
the Rajya Sabha do appoint threec mem-
bers to the Joint Committee of the
Houses on the Judges (Inhuiry) Bill,
1964 in the vacancies caused by the re-
tirement of Shri Akbar Ali Khan, Shri
G. S. Pathak and Shri K. K. Shah from
the membership of the Rajya Sabha on
the 2nd April, 1966 and resolves that
the following members of the Rajya
Sabha be appointed to the said Joint
Committee, namely :—

1.-Shri Akbar Ali Khan
2. Shri G. S. Pathak
3. Shri K. K. Shah.”

The question was proposed.

SHRI BHUPESH GUPTA (West
Bengal) : 1 am not opposing any thing but
I will bring it to your notice that when
Mr. Pathak was elected he was elected, 1
believe, as a private Member of the House
on the Committee, not by virtue of being
a Minister. Sometimes the Minister goes
on such Select Committees normally to
preside over the meeting of the Commititee,
Now Mr. Pathak s the Law Minister and
he comes in the other capacity. Earlier
somebody else might have been there from
the Government side to take charge of
the work of that Committee. Therefore,
we have duplicity here. I am not opposed
to it. But let one be elected from the Gov-
ernment side not one from the Congress
benches, rather than put another Minister
there. The purpose of the Salect Com-
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mittee is to ensure that the representation
of the Treasury Benches is reduced to the
minimum. Generally when a Member goes
away another Member 1s taken out of the
private Members. Here this will be slightly
altered by the fact that he is not a
Minister because we are maintaining the
status quo. The reason is this. He has
become a Minister now and the Treasury
representation has increased. Therefore, I
do not think that it is very, very fair. The
Home Minister is there, who will be look-
ing after this kind of thing or the Law
Minister is there. If he is Law Minister,
let him come as Law Minister and take
another private Member. I do not think
the Congress Party or the Home Minister,
Mr. Hathi, has been very well advised in
altering a kind of convention that we have
been following so far.

SHRI B. K. P. SINHA (Bihar) : The
contention raised by the hon'ble Member,
Mr. Bhupesh Gupta, proceeds on some
misunderstanding of the position. Under
the normal rules, both of this House and
of the Lok Sabha, no Minister can sit ex-
officio in a Select Committee . . .

SHRI BHUPESH GUPTA : I agree.

SHRI B. K. P. SINHA : And, therefore,
if Ministers have to be on a Committes,
they have to be elected by their respective
Houses. Mr. Pathak is ar emiment jurist.
He is not being put there because he is_
the Law Minister but because he has besn
associated with the administration of
jusiice for near about 40 years. In the cir-
cumstances, if you replace Mr. Pathak by
some other person, Mr. Pathak will not be
able to sit on that Commitiee. Though
Mr. Bhupesh Gupta makes a very alluring
offer to us, for some of us would replace
Mr. Pathak. But if Mr, Pathak is not
elected, he would not be able to sit on that
Committee, Therefore, 1 hope Mr. Bhupesh
Gupta will withdraw his objection.
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